
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BEIMCH

Qriainal Apolication NOi485 of 1§99

New Delhif this the 3rd day of December.1999

HON'BLE MR.KULDIP SINGH,MEMBER(JUDL)

-APPLICANT

-RESPONDENTS

Shri Brij Mohan Sharma,
S / o S h r 1 H. L. S h a r ma,
1 a I — . LQco S hed, "

Kishan Ganj,Delhi

(By Advocate: Shri Anil Kumar Verma)

Versus

f , Genera]. Manayer

N o r t h e r n Ra 1.1 wa y
Sa r oda Hous^e, New De 1 h i

2 i Divisional Railway Manvager
Northern Railway

Bikaner, Rajasthan

3, F i. i"! a n c i a 1 A. d v i s c r a n d

Chief Accounts Officer

Mo r t he r n Ra i 1 wa y,

Baroda House,New Delhi

(By Advoca te: Shri P.M.A h1awa t)

Q R D E RCORAL)

By Hof^'ble Mr.Kuldip Sinah.Member(Judl)

This is a case for release of retirtament

berpofits to a person who is retaining the quarter^

2. Learned counsel for the respondents submitted

that they will release the amount of gratuity only after

vacation of the quarter by the applicant. In reply to

this,. learn>ed counsel for the applicant made a statement

in the court that the applicant will vacate the house

wit,]'!in two inbnths.

3, In view of the statements given by the learned

counsel for the parties, I direct the respondents to pay

t!'U2 gra.tuity amount to the applicant within 20 days from

the date of vacation of the quarter.



.... ■?.

ft , As rsciards ths othsr du©s of tho applicant j Q

rslati.PQ to Night Duty .AllQwanco, National ,Ho.l'id.ay

■Allowance etCi ; Shri .Ahlawat stated that cheoues for

these amounts have already been issued to t.he app.lica,nti

Shri Vermacappear.1 ng for the applicant stated that those

c h e g u e s were d i s h o n o u r e d In reply to t h i s; S!"! r i

.A!'i awat, appear 1 ng for the respondents stated that hq will

see to it that these amounts are paid to the applica.fst

wit I"! in a fortnights
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